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Statement

Ths Number o f  Thefts in the Field Gun Factory, Kanpur in the last 12 Months
March 1984 to February 1985

SI. Month D ate o f D etails o f theft Measures taken to check
NO. theft thefts

1. July, 1994 28/29-7-84 In the night of 28/29-7-84 (i) A prelim inary enquiry
one Twist D rill Taper Shank was carried out by the
of diam eter 2 1 /2 "  was security staff of the
found hidden by the side o f factory, but no clues
the railway track near the could be found about
railway gate just outside the culprit,
the factory.

2. Nov. 191* 15-11-84

3. Ian . 19*5 17-1-85

2 i  15-11-84, 19 pieces o f 
alum inium  costing about 
Rs. 2500/- were found hid-, 
den m the drain passing 
beneath the perimeter wall 
of the factory.

One 17-1-85, a sealed drum 
containing 250 Kgs of N ic-
kel Pellets costing about Rs.
25,000 was found hidden 
from the undergrowth in the 

unused portion of the 
factory.

A surprise check in respect 
o f the stores’ godown of the 
shop using the material was 
carried out and a shortage 
of 975ks of the same mate-
rial was detected.
A search was carried out 
inside the factory by se-
curity staff and 278ks of 
Nickel pellets was recove-
red in eight gunnny bags 
inside the undergrowth in 
the unused portion of the 
factory on 1-2-85.

(ii) Patrolling along the 
perimeter wall o f the 
factory during night 
time has also been 
intensified.

A prelim inary enquiry was 
carried out by the Security 
Staff, but no clues could 
be found about the cul-
prits.

Shri B.P. Sonkar, Supr. B 
I/C  o f the Godown concer-
ned has been placed under 
suspension. A depart-
mental enquiry has been 
ordered into the matter,

Arrangements for issue/ 
receipt of Nickel pellets 
from Stores Godown have 
been streamlined.
Efforts are being made to 
recover the balance of 447 
Kgs. of Nickel Pellet.

[English]

A f f lw f u n t  of Agents for LPG in U P.

*357. SHRI V. VENKATESH:
SHRI V. SREENIVASA PRASAD:

Will the Minister o f PETROLEUM be 
ptniari to state:

(a) whether the decision to appoint 
agents for LPG “  Indane”  distributorship, 
covered under the marketing plan for
1984-85 of the Indiian Oil C orporation 
Limited for the State of U ttar Pradesh, has 
not yet been finalised;

(b) if so, the facts thereof and details
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of areas in U.P. which arc availing  fina- 
lisation of above appointments; and

(c) when the final decision will be 
taken by the Oil Selection Board (North) ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SH \RM A ):

(a) and (b) Selections for 20 out of 22 
LPG distributorships of IOC in IJ P. under 
the 1984-85 Marketing Plan have not been 
finalised so far. A list of these locations 
is given in the statement laid on the Table 
of the House.

(c) Final decision in respect of each 
location will be taken by the Oil Selection 
Board (North) upon completion of 
interviews and related enquiries.

Statement

]. Mirzapur.
2. Khairatpur.
3. Allahabad-A.
4. Allahabad-B.
5. Kasganj.
6. Moradabad.
7. Atarra.
8. Aligarh.
9. Ujhani.

10. Kairana.
11. Baheri.
12. Hathras.
13. Aonla.
14. Noida.
15. Hasanpur.
16. Etawah.
17. Shahjahanpur.
18. Seehara.
19. Saheswan.
20. Gangeh

Abolition of Court Fees

*358. SHRI BHOLA NATH SEN:
SHIRI K. RAMACHANDRA 
REDDY :

Will the Minister of LAW AND 
JUSTICE be pleased to state:

(a) whether Government propose to 
abolish court fees in the Supreme Court 
and/or to make laws for abolition of 
court fees in the lower courts in the 
country, having regard to the desirability

of promoting justice on a basis of equal 
opportunity and for providing free legal
aid; ' '

(b) if so, the details thereof: and

(c) if not, the steps taken/proposed Ip
be taken lo ensure that opportunities for 
securing justice are not ; denied .to any 
citizen by reason of economic and other 
disabilities ? ■

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ)

(a) to (c) The question of abolition 
of court fees was considered in the Confer-
ence of Law Ministers of States and Union 
Territories held in New Delhi in 1982. The. 
Conference was of the view that on
account of of financial constraints, the
approach should be lo go in for rationa-
lisation of court fees rather than its 
abolition. The Conference set up a 
Committee of Law Ministers of five states 
to go into the question of rationalistation 
of court fees. The above Committee has 
since finalised its report ahd-lhe report fs 
to be placed before ihe Conference of Law 
Ministers of Siates/Union Territories 
proposed to be held shortly, for their 
consideration.

Calcium Carbide Unit in Rnigarli

*359. KUMARI PUSHPA DFVI : Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether Government have a pro-
posal to set up a Calcium Carbide unit in 
Raigarh District of Madhya Pradesh;

(b) if so, the estimated cost of the 
above project;

(c) the time by which the above unit is 
expectcd lo start commercial production; 
and

(d) the site selected for the location of 
the above unit ?

THE MINISTER O F CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS ' (SHRI 
VEERENDRA PA TIL): (a) No, Sir.

(b) to (d). Do not arise. * ** i . 1


